
ACT No. XI11 OF 1935. 

[PASSED BY THE INDIAN LEOISLATURE.] 

(Received the assent o f  the Governor General o n  the  30th 
September,  1935.) 

An Act to remove certain doubts and to validate certain 
proceedings of the High Court of Judicature at Allahabad. 

W REREAS it is expedient to remc,ve certain doubts as to 
the jurisdiction of the Court of the Judicial Conlrnissioner 

IV of 18eg. 3f the Central Provinces under the Indian Divorce Act after the 
31st August, 1923; 

AND WHEREAS i t  is dso  expedient to validate certain proceed- 
ings taken by the High Court of Judic2,tye a t  Allahabad undsr I 

the said Act during the period from the 31st August, 1923, 
11p to the colnmenceweut of this Act; 

I t  is hereby enacted as follows :- 

1. This Act may be called the Jubbulpore and Chhattisgarh Short title. I 

Divisions (Divorce Pr~ceedings Validation) Act, 1935. 

2. I t  is hereby declared, for the remrtval of doubts, that from Declaratron 
the 31st August, 1923, the Court of the Judicial Comr~~issioner  diction 
of the Central Provinces a l ~ n e  has had and alone shall have the $ ~ ~ f ~ ~ ~  Of 

I 
" 

IV of 1809. jurisdiction of a H i g h  Court under the lndian Divorce Acii withiil EfOg:L8!oner 

the Jubbulpore an3 Chhdttisgarh Divisions of the Centrsl g;%geB. 
Provinces. 

3. All proceedings taken, and all Jurisdiction exercised, by Validationof 
proceedings 

the High Court of Judicature at  Allahabad, during the period 
from the 31st August, 1922, up to the commencement of this Judicatureat 

rv or 1869. Act, as a JFigh Court under the Indian Divorce Act within t b  *llahabad. 

Jubbulpore and Chhuttjsgarh Divisions of the Central Provinces 

1 shall be deemed to be as good and valid in law as if such pro- 
- 

I 
wedings had been taken and juri~dicti.>~ exercised by the Cowt 
of the Judioial Conlnlissioner of the Central Provinces, 

Price anna 2 or lid'. 
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